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REFERENCE   TO    ARRANGEMENT 
FOR   SIMULTANEOUS      TRANSLA-

TION 

SHRI A. P. CHATTERJEE (West Bengal) : 
Sir, on » point of order. I understand that the 
Lok Sabha has already adopted the system of 
simultaneous translation from different 
languages into English and vice versa. And of 
course, it has also been suggested there that 
the languages which are not yet considered for 
translation should also be translated. What I 
am submitting to you is... 

MR. CHAIRMAN : Let me please deal 
with this   first. 

SHRI A. P. CHATTERJEE : It is a point of 
order, it is a question of procedure of the 
House. This system has been introduced in the 
Lok Sabha and it may also be introduced here, 
the simultaneous translation. And I would also 
ask you to go into whether languages like tbe 
Bengali and others which have been left out in 
the Lok Sabha may not also come within the 
system of simultaneous translation so that we 
can express our feelings better. 

SHRI MULK.A GOVINDA REDDY 
(Mysore) : Sir, I support the contention of Mr. 
Chatterjee. It is very important and this 
system of simultaneous translation which has 
been adopted by the Lok Sabha should be 
introduced here. It should be done here also. 

SHRI BHUPESH GUPTA (West Bengal) : 
I have a submission to make. It has to be 
explained by some authorities especially the 
Ministry of Parliamentary Affaire, why, when 
the arrangement has been made in the other 
House, it has not been made in this House. 
After all when you make this arrangement 
there it should not be very difficult to make 
that arrangement here also. Besides, we speak 
in our mother-tongue, many will not be able to 
understand each other for the time being, but 
it will be very good. 

SHRI GODEY MURAHARI (Uttar 
Pradesh) : There was an occasion when in this 
House Mr. Chandrasekharan of the S. S. P. had 
spoken in Malayalam. At that time the 
understanding was that the simultaneous 
translation system would be introduced in this 
House also. 

MR. CHAIRMAN : So far as Mr. Bhandari 
is concerned, I understand that it is the same 
Notification. It is not  diffe- 

rent.   There are no two different Noti-
fications.   I  have already... 

SHRI SUNDAR SINGH BHANDARI 
(Rajasthan) : May I ask the Government to 
explain   ? 

MR. CHAIRMAN : I have gone through it 
carefully. 

(Shri Rajnarain  rose) When I am 

standing, you should not rise. 

I will bear in mind what has been said about 
simultaneous translation. I will consult the 
Government and I will see what can be done. 
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MESSAGES FROM THE LOK SABHA 

i. THE  WAKF   (AMENDMENT)   BILL,  1969. 

2. THE   SALARIES   AND   ALLOWANCES   OF 
MINISTERS  (AMENDMENT)    BILL,    1969. 
SECRETARY : Sir, I have to report to the 

House th< following messages received from 
the I ot Sabha, signed by the Secretary of the 
L fc Sabha :— 

(1) "In accordance with the provisions 
of Rule 120 of the Rules of Procedure and 
Cor duct of Business in Lok Sabha, I am 
directed to inform you that Lok Sabha at its 
sitting held on the 25th Novembe:, 1969, 
agreed without any amendmen to the Wakf 
(Amendment) Bill, 196), which was passed 
by Rajya Sabha a- its sitting held on the 
29th July,   196 ." 

(2) "In accor lance with the provisions 
of Rule 96 of the Rules of Procedure and 
Conduct oi Business in Lok Sabha, I am 
directed :o enclose herewith the Salaries 
and . Jlowances of Ministers (Amendment) 
Mil, 1969, as passed by Lok Sabha at ts 
sitting held on the 24th November, 1969." 

Sir, 1 lay the secmd Bill on the Table. 

REFERENCE TC AN ALLEGED OMIS-
SION IN A. I. R. BROADCAST ON 26th 

NOVIMBER,  1969 

 


